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IV F{HR AEE, FI G
MINISTRY OF BEOME AFFAIRS

NOTIFICATION
New Delhi, the 4th October, 2007

G.8.R. 643(E}.— 1o exercise of the powers corferred by Section 11 of the State Emblem of India (Prohibition of

improper Use) Act, 2005 (50 of 2005), the Central Government hereby makes the following rules regolating the use of the
State Emblem of lndia in official seal and on stationery and its design, namely :—

1. Short title, extent, application aed commencement.— (1) These rules may be called the State Emblem of India
{Regulation of Use) Rules, 2007,

{2} It extends to the whole of India and also to the citizens of India outside India.

{3) They shall come into force on the date of their publication in the Official Gazette.
2. Definitions.—In these rules, uniess the context sthetwise requiras,—~ .
@) “Act” means the State Emblem of India (Prohibiion of Improper Use} Act, 2005 {50 of 2005},
(&) “Embleny” means the Stats Emblem of India 45 defined in clause (b} of Section 2 of the Act;
fc) “Schedule” means a Schedule appended 10 these rules: ~

{d)} “State Government™ in relation to 2 Union erritery means the Administrator of that Union territory
appointed by the Prasident under article 239 of the Cunstitnution,

3. Design of the official seal.— (1) The design of the Official Scal shall have the emblem enclosed in an gval o
round frame, ’

{2) The name of the Ministry or the office shall appear between the inner and outer rims of the frarme.

{3) The abbreviated form of the name of a Ministry or the office may be inscribed whete it ig not possible 10
accemmodate the namwe in full,

4. Adoption by Siates or Union territories—{1) A State Government may adop: the emblem as the official Emblem
of the State or the Union territory, as the case may be, withowt obtaining the approval of the Central Gevernment.

{2) Where a State Government proposes to incorporate the emblem or any part thereof in the Emblem of that State
or Union territory, as the case may be, it shall do so after obtaining the prior approval of the Central Government and shal
get the design and tay out approved by the Central Government :

Frovided that whers a State Government has already incorporated the emblem or part thereof in the Emblem of that

State ar Union territory, as the case mav be, prior to the coming into foree of these tules, it ma¥, subject to the other
provisions of these rules, continug te use the emblem.

5. Use in officlal seals.—The use of the emblem in official seal shall be restricted to the authorities specified in
Schedule L

6. Use on stationery.— (1) The use of the emblem on official or demi-official stationery shall be restricied 1o the
authorides specified in the Schedule 1 aforesaid. '

(2} The emblem, when printed or smbossed on official or demi-official staﬁanery, shalf appear prominently on the
middle of the top of such stationery.

st 7. Display on vehicles.—The use of the embler on vehicles shall ba restricted to the authorities specified in
chedule II. o ’

HeQ2 CLiaT-2



6 THE GAZETTE OF INDIA : EXTRAORDINARY [ParT H—SEC, 3(1))

8. Display on publit buildings ——(1 } The emblemmay be displayed on very importaat pubhc buildings, like, the
Rashtrapau Bhawan, Parliament House, Supreme Court and Ceatral Secretariat buildings.

(2) The emblem may be displaycd on Raj Bhawan or Raj Niwas and State Legislature, High Courts and Secretariat
buildings of the States or the Union Territories that have adopted the emblem or have incorporated the emblem in the
Emblemn of the State or the Union Teritory. _

{3) The emblem may be displayed on the p:amises of India’s Dip}omaﬁc Mission gbroad and the heads o;’ Missions
may display the emblem at their residences ia the countries of their acereditation

(4) The emblem may be displayed on ihe buildings occupied by India’s Consulates abroad at the entrance doors
thereof and on the residences of Heads of consular posts in the countries of their accreditation.

9. Use for various other purposes.—Subject to the provisions of these rules, the emblem may be used for othet
purposes as are specified in Schedule L1

10, Restriction on the use of the emblem.— (1) No person (including former functionaries of the Government, like,
former Ministers, former Members of Parliament, former Members of Legislative Assemblies, former judges and retired
Govemment officials), other than those authorised under these rules, shall use the emblem in any manter.

{2) No Commission or Commitiee, Public Sector Undertaking, Bank, Municipal Council, Panchayat Raj Institution,
Parishad, non-government organisation, University, ather than those authorised under these rules, shall use the emblem in
any manmer. :

{3y No association or body of persons, whether mcmporatﬂd or not, shall use the emblem on their letter- heads,
brochures, seats, crests, badges, house flags or for any other purpose in any manner,

(4) The stationery, including letter heads, visiting cards and greeting cards, with emblem printed or embossed on

it, shall not bear words, like, Advocate, Bditor, Chartered Ancmmtam with the name of the person authotised to use the
emblem under these rules on the stationery. -

11. Cases and conditions restricting the use of lh& emblem,— Mo petson shall nse or contmue 1o use the emblem

or any colourable imitation thereof for the purpose of any trade, business, calling or profession or in the title of any patent,
or in any trade mark or design;

Provided that a person or a group of persons, association, bod s corporate may use the emblem in connection with an

event organjsed by it or a publication brought out jointly with a Ministry.or Departmcnt of the Cemral or State Govemnment,
with the prior approval of the Central Government.

12. Availability of design of the emblem.— (1} Phomg;raphc designs of the emblem are ava:dabie with, 2nd canbe
abtained from, the Manager, Photo Lithe Wing, Government of India Press, Minwe Rpad, New Delhi.

(Z}Sample of standard dies of the emblem can be obtained from the Gffice of the Ghle,f Cartroller of Printing and
Srationery, New Deihi.

SCHEDULE 1
(See rules 5 and 6)

Constitotional or Statutory Authorities, Ministries or Departments of the Central Government, State Goveruments or
Union Territory Adminisirations and other Government Functionaries which may vse the Emblem.

{) President, Vice-President, Prime Minister and a Union Minister,

{iiy, Governors, Lieutenant Governors, Adm.matmtcrs, if the emblem is adopted by, or incorporated in the
Emblem of, that State ot the Union Territory, as the caz may be;’

(@) Office and afficers of the Parliament of India;
(v) Judges and office and officers of the Judiciary,
(v} Office and officers of the Planning Commission;

{vi) Chief Election Commissioner of India, Election Conunissioners and the office and officers of the Election
: Commission of [ndia;

(vii} Compiroller and Auditor General of India, the office and officets of the Comptmlier and Auditor General
of India;

{(vit) Chairperson and Members of the Union Public Service Commission and the office and afficers of the
Ution Public Service Commission;

{0 Ministries, Departments and offices of tho Ceniral Government and their officers;
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Explanation -

Diplomatic Missicns abrozd and their officers;

Chief Ministers and Ministers of the Siates angd the Union territories, i the emblem is adopted by, or
incorporated in the Emblem of, that State or the Union territory;

wembers of Parliament and members of State orthe Union territory Legislative Assemblies or Councils,
a3 the case may be;

Mintstries, Departmenis and offices of the Stats and the Union tersitory Governments and their officers, if
the emblem is adopted by, or incorporated in the Emblem of, that State or the Union rerritory;

Office and officers of the Stateor the Union territory Legislative Asssmblies or Councils, if the emblem is

* adopted by, or incorporated in the Emblem of, that State or the Union territosy,

Commissions and authorities, constibuted or established b} an Act of Parliament or set up by the Central
Covemment;

Commissions and authorities constituied ot established by an Aot of the State Legislature or set up by
the State Government, if the emblem Is adopted by, or incorporated in the Emblem of, that State or the
{inion ferriiory;

For the purpose of this Schedule, the expression ‘officer’ shall mean a gazetted officer of the Central

Government; or the State Government orihe Union terrifory Administration.
SCHEDUALE B
(Seerule 7)
PARTI

Constitntional Auathorities and other Digﬁimzies which may Display the Emblem on their Cars

&

(1)
(i)

)
®
()

cars of Rashirapati Bhawan, when the following dignitaries ot their sponses are travelling by such vehicles:
{8) President, _ _ i
(1) visifing Heads of foreign States, .
{¢) wisiting Vice-Presidents of foreign Stare or dignitaries of equivelent status, -

{d) visiting heads of foreign Governments or dignitaries of equivalent statos like Crown Princo or
Princess of a foreign State,

(&} the spare car fol_lowiﬁg the car of the President;
car of Vice-Presidert when be ar his spouse is travelling by such vehicle;

cars of Raf Bhawarn and Raf Niwas, if the emblem s adopted by, or incorporated in the Embierm of, that State
or the Union territory, when the following dignitaries ot thelr spouses are travelling by such vehicles within
the State or the Union ferriiory concerned:

fa) President,

(b) Vice-President,

(e} Governor of the State, .

{d) Lientenaut Governor of the Union terriory,

(¢) Visiting Heads of forsign States, o

() Visiting Vice-Presidents of foreign States or dignitaries of equivalent status,
163} .V'siﬁng Heads of foreign Governments or dignitaries of equivalent status;

cars and other means of transpor! used by the Heads of India’s Diplomatic Missions in the countries of
their accredltamm ' :

cars and other means of transport used by the Heads of India’s Comse,{lar posts abmad in the countries of
their accreditation;

cass maintained by the Protocol Division of the Ministry of External Affairs when in use for duty with the
foreign dignitaries of the rank of Cabinet Ministers and above visiting India, and Ambassadors accrecited
to India en cersmonial accasions.
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PARTI

Authorities which may Dispiay the Ashoka Chakra (which is Part of e Embler) op Triangular

0
o)
(i

iy

(Y
. purpose,

(iiy

{iv)
")
(1)
(vi)
(i)
®
=)
)
(xdi}
(i)

{dv)

()

Explanation

Metal Plaques on their Cars

cars of the Prime Minister and Ministers of the Union, Speaker and Deputy Speaket of the Lok Sabha,
Deputy Chairpeison of the Rajys Sabha when travelling anywhere in India; '

cars of Chief Justice of India and Judges of the Supreme Court, and Chief Justxr.:es and Judges of High
Courts within their respective territories;

cars of Cabinet Ministers in States, Ministers of States mStatcs Speakcrs and Depmy Speakers of the State -

Legijslative Assemblies, Chairmen and Deputy Chairoen of Councils of States, Ministers (other than Deputy
Ministers) of Union ferritories with Legislature, and Speakers and Deputy Speakers of Legisiative Assemblies
in Union tetritories, when they are travelling within their State or Union territory, as the case may be (if the
emblem is adopted by, or is incorporated in the Emblem of, the State or the Umon temtory)

SCHEDULE
(See rule 9) _
Other Purposes for which Emblem may be used

Visiting Cards of the functionaries or officers spec:ﬁed in Schedule-1 for legitimate rcpresentatlonal
puipose; .

Greeting Cards sent by functxonanes or officers specified in Schedute-I for lagmmate reprcsentauonal

official publications of the Government;

films and documentaries produced by tie Government;

stamip papers; :

Government advertisements, banners, pamphlets, boards, et

crests, flags, seats with such modification as consideted necessary, !
identity cards, Hoenses, permifs, ete., issued by the Government;

websites of Ihe Goverﬁmcnt;

coins, currency notes, promissory notes and postal stamps issued b}' the Minl or Press of the Government
of India;

Medals, Certificates and Sanads instiwted by the Government;
invitation cards for functions of the Gaverrment;

representatmnal glassware crockery and cutlery used atthe Rashtrapah Bhawan, Raj Bhawans, Raj Niwases
and Indian Missions or Posis ahroad;

Badges, collars, buttoes, ete., with such modifications as are considered necessary, on the 1m1forms of—
{a) comuissioned or gazetied officers of the armed forces of the Union;

(b} gpzetted officers of uniformed services (other than armed forces) of the Union and such of the
State Governments and Union territory Administrasions that have adopted the emblers, or have
incotporated the emblem in the Fmblem of that State or Uniion territory;

{cy avthorised s_taiff of Rashtrapati Bhawan and Indian Missions or Posts sbroad;

school textbooks, books on history, art or ciflture or in any periodical as part of the text of a Chapter,
Section, stc., for the purpose of explaining or iliustrating the otigin, significance or adoption of the emblem:

Provided that the emblem shall not be aséd on the front page, utlc or cover of such pnbhcanon 50 asto give
an impressios that it is a Government publication.

:—For the purpose of this Schedule, the “Government” includes the Central Government; the State Governipents
&nd Undon territory Administrations, which have adopted ot incorporated thé emblem in the Bmblem ofthat
State or Undon tecritary, as the case may be.

{F.Ne. 13;’9&006—2&:’0&0]
ARUN KUMAR YADAY, 1t. Secy.
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